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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL, JAIFE BEICH, JAIRHR,

0.A.M5.120/93 - Dt. of order: 26.10.1994
Apnamma Thankachen : Applicant

Vs,
Union of India & Anr, ¢ Respondents
Mr F K, Sharma : Counsel for applicant
‘Mr.V.S.Gurjar : Counsel for respordents
CoRAN;:

Hon'ble Mr.Bop2l Krishm, Member(Judl,)
Hon' ble Mr,.0.P.Sharma, Member (Aim,)

PEF HOM' BLE MR ,GOPAL FRISHIA, MEMEER(JUDL.).

Smt. Annéamm2 Thankachen, hds filed thirs application urder
cec.19 of the Adminiﬁtrative Tribunales Act, 1985, praying that
she miy he tredted a8z @ regualarly a@8ppointed L, U,C, =zince 2,5,90,
She his &leso prayed for being grinted equal pay for equdl work

on the post of L.B,C cum Typist.

2. We have hedrd the ledrned counczel for the parties ani

hive perused the records, The applicant was engidged 8s a cgasuadl
worker on 2,5,90 againat @ reqgular vacancy of Clark by the fespo-
nlents @and she hds been working continueusly since that date,

She is performing &ll clerical works as is beingldone by @ny
other reqular L, ,Ce in the Paseport Office, She has claimed
reagularisation 8lsn in the post on the ground that employaes who
hivz been working on daily wages for the last more thin 3 years
are entitled to he considered for regulidrisation, The responients
have stated in the reply that the applicant was engaged as a
casnal worker and she ciannot claim &ny right to the post since
the same is filled-in by the Staff Selection Commission after
following the prescribed procedure for recruitment to Class-III
posts., It has @lso been stated in the renly that she was engaged

in the Passport Office to perform duties of cl8sudl nature only.

3. The applicant's contention is that she is performing all
the dutiss of an L,D.C., and as such she is entitled to receive

the same remuneration @s #re admissible to the regularly appointed

ngglm L,0,C8 in the Group~C @5 the nature of dutiss and responsibilities
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che has been discharging is the z3ame, There is no sﬁgéific
deni@al of the applicant's claim that she hze heen performing
the same dAatisz @s are asually performed by an L.D.C, As sguch
che is, therefare, entitled to equil pay for equdl work &z prayed
for by her, However, her claim for regularisation in the post
of an L,B.,C, is not sustaindble for the reason thdt one hds to
face the Staff Selection Commiesion for avrpointment on & yegular
bisis anl mere availability of vicdncies Jdoes not entitle the

applicad3nt to regulirisation in the post of L,D.C.

4. - In view of the facte and circumstldnces gtited above, we
direct the resvondents to grant the minimum of the piy scale of
én L.D,C., with D.A..tm the ibplicant from the date of filing of
thic 0.,A, i.,e, 25.,2.93 t== till she continusus in the post. The
arrears on this count shall be paid to the applicant within &
period of 4 monthz from the Jdate of the receipt of &8 copy of this

order,

5e The 0.4, is disposed of accordingly with no order as to

costs,

Crkmtne
(Gopa1 Krishnal
Famber(J) .
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